IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
CUTTACK BENCH CUTTACK

Original Application No. 1 of 199}

Date of Decision:l7th September, 1993

Kehirod Chandra Pradhan Applicant (s)

Versus

Unionof India and others Respondent (s)

(FCR INSTRUCTIONS)

1. Whether it be referred to reporters or not 2 /N7

2. Whether it be circulated to all the Benches
of the Central Administrative Tribunals or not ? Mo

Qﬂ w 17/4lP
(K.P,ACHARYA)
VICE ~CHA IRMAN

17 SEP 93



K.P.ACHARYA,V.C.

CENTRAL ADMINISTRATIVE TRIBUNAL
CUITACK B&NCH: CUTTACK

Original Application No.l of 19¢1

Date of decision :17th Sept, 93

Kshired Chandra Pradhan cees Applicant
Vs,

Uniono £ India and o thers ceee Respondents

For the Applicant ees M/s,Devanand Misra,

Deepak Misra,
ReNoNai K, A.Deo,
B.5.Tripathy,
P,Panda,Advocates

For the Respondents ees Mr. Aswini K, Misra,
senior Standing Counsel
(central)..
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THE HONOURABLE MR, K,P,ACHARYA, VICE = CHAIRMAN
A ND
THE HCNOUR.B LE MR, H,RAJENDRA PRASAD,MEMBER (AD,.)

JUDGMENT

In this application under section 19 of the
Administrative T ribunals Act,1985,tle petitioner prays
for regularisation of his services as Extra Departmental
Packer in the Kuanpal Sub Post Office,

2 Shortly stated the case of the petitioner is
that one Shri A.K.Jena who had been regularly appointed
to the said post is under proceedings.Shri Jena

is put off from duty.In consequences of which the

Petitioner was provisionally appointed in the said

\?ost.'rhe Petitim er prays for regularisat ion.
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. In their oounter,the Opoosite Parties
maintained that the application is premature

because the proceeding pending against Shri Jena

has not yet been disposed of.

4, e have heard Mr,R.N.Naik learned coumsel

for the petitioner and Mr .Aswini Kumar Misra,

learned Senior standing Counsel (Central),It is
directed that the petitioner must continue to

render the service as E.D.Packer in the said post
office till the case of Shri A.K.Jen& is finalised.
In case,in future, for any reason or the other,

fresh selection is conducted, in respect of appointme nt
of person to this post,case of the petitioner should
also be considered.lt was told to us that the
petitioner has been serving with effect from 27.11,
1983,Wwe hope and trust,the authority will consider
this aspect will adjudcat ing the suitability of
different candidates.

Se Thus, the application is accordingly disposed

of.Nb costs.
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